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1I'THE PUNJAB URBAN IMMOVABLE PROPERTY
TAX ACT, 1940.

PuniaB Act No. XVII oF 1940.

X
Recei ]
[ Received the assent of His Excellency the Governor on
the 8th January, 1941, and was first pulished in the
Government Gazetle (Extraordinary), Punjab of th®
13th January, 1941.]
| ‘ 2 3 4 )
Year No. Short title Whether repealed or otherwise
affected by legislation
x‘ 1940 .. | XVII| The Punjab Urban Amended by Punji
e Eroparly y Punjab Act IV of 19433'
'I'ax Act, 1940
Amended by Punjab t
des ¥ njab Act VII of
Amended by East Punjab Act
XXXIII of 1948 o -
Amended by the Indian Indepen-
dence (Adaptation of Bengal and
Punjab Acts) Order, 1948.
e s

1For the Statement of Objects and Reasons, see Punjab Government Gazette
(Extraordinary), 1943, pages 318-19-; for the Select Committee’s  Report, see
ibid, 1940, pages 559—577 ; and for the proceedings in Assembly see Punjab Legis-
lative Assembly Debates, 1940, Volume XIV, pages 576—88, 649—687, 711—764,
810, 955—1011, 1039, 1091 and 1109—1220. .
aFor the Statement of Objects and Reasons, see Punjab Government Gazetle,
(Extraqrdinary), 1943, page 13 ; and for proceedings of Assembly, see Punjab
Legislative Assembly Debates, Volume XXI, pages 614—616.
see Punjab Government Gazelte

sFor the Statement of Objects and Reasons, 2
ge 13 ¢ and for the proceedings of Assembly, see Punja

Extraordinary, 1943, pa
Legislative Assembly Debates, Volume XXI, pages 616-617.

sFor the Statement of Objects and Reasons, see East Punjab Government
Gazetie, gxtraordinary, 1948, page 500 ; and for the proceedings of the Assembly,
see East Punjab Legislative Assembly Debates, Volume IIT, pages &
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veii | Ne. Short title affected by  legiglatjqy 1%

Amended by the Adaptatiop,

Order, 1950 0”-3‘*\

Amended by the Adaptatioy of
(Third Amendment) Order, 1915?1»

Amended by Punjab Act N, X1y
of 19531

Amended by Punjab Act IX of 19542
Amended by Punjab Act Xv] of 1954

Amended ' by Punjab Act No. 30¢f
19564

Amended by Punjab Act No. 7 of
19575

Amended by Punjab Aet No, 34
of 1957¢

Amended by Punjab Act 7 of 19657

Amended by the Pun jab Re-organisa.
. tion (Chandigarh) (Adaptation of
| Laws on State and Concurrent
| Subjects) Order, 1968

'For Statement of Objects and Reasons, see Punjab Government Gazette
(thraorqury), of 18th March,.l953, page 338 ; and for proceedings in the Assembly
and Council, see Punjab Legislative Assembly and Punjab Legislative Council
Debates, 1953.

*For Statement of Objects and Rea i Gazette
(Extrasrdinary), 1oms S Too Sons, -see Punjad Government Ga

X : y for pro, i i iab Legis-
lative Assembly and Council Debat\:S,plggiffdmgs in Assembly, see Punjab Leg

‘For Statement of Objects - t
Extraordinary), 1954, page 120; for pronaS00S, see Punjab Government Gaceli

- = - t‘ ,e
Assembly and Counci] Debates, f;);sgl.‘oceedmgs 0 Assembly, see Punjab Legisati

‘For  Statement of Obj . 1e
(Extraordinary), 1956, page Jli‘itﬁssm.ld Reasons, see Punjap Government Gazel

. : jab
Legislative Assembly Debates, 195’6f0r Proceedings in the Assembly, see Pun)

*For Statement of Obj )
(Extraordinary » 1957, p aggblgtls. and Reasons, see Punjab Government Gazetle

vcmt;{;l;:s lggts'w&;fextggtkgﬁi%; li‘ c :ﬁﬂ‘itories Which, immediately before the lgn}jg'
see Punjab Act No, 7 of 1987, N the State of Patiala and East Punjab States

°For  Statement of QObj ¢
(Exll’aordinary), 1957, Daggbil?fgss = Reasons, see Punjah Government Gaze!!
r Statement of Ob

"Fo :
: : te
(Extm:rlmlry), 1965, page 4‘5e§ts and Reason » See  Punjap Government Gaze!
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An Act to provide for the levy of a tax on Urban
Immovable Property

It is hereby enacted as follows :—

1. (1) This Act may be called the Punjab Urban 5 o fitle and
Immovable Property Tax Act, 1940. EERRRCHESERE
(2) It shall come into Iforce in such a eas and on
such dates as the Central Government] may by notification

in the Official Gazette, direct.
2. In this Act, unless there is anything repugnant in p.finitions.

the subject or context,—

(a) “assessing authority” means the assessing
authority constituted under this Act;

(b) “local authority” means a municipal corpo-
ration, a municipal committee, a cantonment
board, a small town committee; *[a notified
area committee or other authority (not being
a district board) legally entitled to, or entrust-
ed by the 2[Central Government] with the con-
trol or management of a municipal or local
fund;]

[(c) “owner” includes a tenant in perpetuity, a
mortgagee with possession, and a trustee having

possession of trust property;]

(a) “prescribed” means prescribed by rules made
under this Act;

5[(e) “‘rating area” means any area administered
for the time being by a local authority which is
included or which may hereafter be included

in the schedule to this Act;]

1Tt cams into force.on 1st April,—vide -Punjab Government Gazette, Notifica-

tion No. 53-TXN, dated 18th March, 1941.

. :Substituted for the words “‘State Government” by the Punjab_Re-organi-
sie;técsm (Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order,
" sSubstituted for the words ‘“‘or a Notified Area Committee” by Punjab Act
V_of 1943, section 2, and deemed to have come into effect as from 13th Janvary.

1941, "
Substituted for the old clause by East Punjab Act, XXXIII of 1948, section

2(i). _ .
sSubstituted for the old clause by East Punjab Act, XXXIII of 1948, section
2(ii). This clause deemed to have been substituted at the commencement of Punjab

Act XVII of 1940.
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g the tax (including t

(f) “the tax” mean]eviable under the

charge, if any)
of section 3.

charged, levied and p,.

3. (J) There,lglil:éls gid Ianqs situated ip thg ;gtian
annual tax on ?lm Schedule to this Act at sgycp Tate) n?;%
area shown in the er centum of the annual valye of e,
exceeding twelilti &K; as the '[Central Governmen; 3y by
Egggllé;gt?o%nﬁl tahe Official Gazette, direct in Iespect of cag)
such rating area. lculated op the

i where the tax ca the 5
valu:[gig:éggdtﬁgatdiﬁef ence  between (tihf .Saldl
alue and the exemption limit, as referrel CO in clay
;f sub-section (7) 3[or as fixed by the [Centra] GOVern.
ment] under sub-section (2) of section 4_of the Act, the tay
leviable shall be equal to the said dlﬁ'erenc_e.].

(2) the [Central Government]. may by simila

fication direct that during. the contmuaqce of t

he Present
r and for a period not exceeding twelye monthg
after the termination thereof there shall pe Charged, levied
and paid, in addition to the tax leviable under

(1), a surcharge not exceeding fifty Per centum of the rate
notified under that sub-section,

(3) The [Centra] Government] may, by notification in
the Officia] Gazette, from time to time add to, omit or vary
any of the entries contained in the schedule to thjs Act,

The tax shal] be paid by ¢

. he owner of the build-
188 and lands jn -%Spect of which it hag been levied 4[and

¢
provis.s'lr‘

S¢ (C)

T notj.

: © Ior the payment of any
unpaid amountf ?g tax Outstanding op the ?ia!;;’e of transfer

] Of the sajd py . 1
be liab] conlyto (o IP oberty, but the transferee shal

f' propert ired by him,]
4. (1) The tax g R perty AMquiTed by

ha 1 not 3 e . the
wing PIOperties, fryriot l?ileVlable 1n respect of
(@) buildingg and lang

§ Vesting jp 5% * *
the Centra) Governmen%:.
IfSubstituted for the wordg « ation
(Chamilﬁgﬁl& by aptation of 1 5. SBE Goverpment
3

by the Punjab Re-organisation
binil,EJ"‘,beiV %?‘}35%13 State ang Concurrent Subjects) QOrder, 1968

ab Act .
Inserteq by ibid. No, 3y of 1956, section 2i),

follo

s (Thi. 2798 ““His M.
1% (Thing Ame“dme"ggéié}érf(irgg%e Purpose of » OmMitted by the Adaptaticn
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(b) buildings and lands vesting in ¥ * * ‘*the
?[State] Government OT owned or administered

by a local authority Of a District Board when
used exclusively for public purposes and not
used or intended to be used for purposes of

profit;

and lands the annual value of which

t exceed J[four hundred rupees] in the
3three hundred

(c) buildings
does no :
i[rating area of Simla] and

rupees] 10 other areas .

Provided that if any such building or land is
in the ownership of a person who owns any other
building or land in the same rating area. the
annual value of such building or land shall, for
the purposes of this clause, be deemed to te the
aggregate annual value of all buildings or lands

owned by him in that area ;

5[(d) buildings and Jands or portions thereof used
exclusively for educational purposes including
Colleges, Schools, boarding houses; hostels
and libraries if such  buildings and lands

or portions thereof ar: either owned by the
educational institutions concerned or have been
placed at the disposal of such educational

institutions without payment of any rent}
¢[(e) public parks and playground:s which are open
to the public, and buildings and land: attached
thereto if the rent derived therefrom is exclusi-
vely spent forthe maintenance of parks and
playgrounds to which they are attached.]

I'The _words “His Majesty for the purposes of”’ omitted by the Adaptation
of Laws (Third Amendment) Order, 1951.
:TuY;ii.ated for the worl ~pryvincial” by th: Adaptation of Laws Order,

1950.
sSubstituted for the words *three hundred rupees” and “two hundred and

forty rupees” respectively by Punjab. Act No. 7 of 1965.

13 stituted for _the words “rating areas of Lahore and Simla” by the Indian
Independence (Adaptation of Bengal and Punjab Acts) Order, 1948

sSubtituted by the cxisting clause (d) by Punjab Act No. XVI of 1954, Secion 2.

d sSubstituted by Punjab Act No. 34 of 1957, section 2. This Act shall be
cemed to have come into force on 1st April, 1957.
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s or portions tp,

! a?gr i)at?lflic worship or publggoghhs_ed
cxclus!vclymosqucs, templlesa‘churche.s, a?-"t?
includl'L%ﬁ.w aras, hospita sl,(‘ ISp Nsarisg or gh’:
salas, & Ims houses, drin Ing Water fountai !
inirmaries for the reatment and cqp ™ <]
infirm nd public burial or ulrnmg 8roypg i
mtzli‘llesrap]g,ces for the disposal of the deg d.ﬁr
O f

Ing buildings p
. t the following nd
Prowdt%;ilathereof shall not be deemgg tonél:
or portions. for public worship or for pynr
used exclusively for publi £ othie - Publ
charity within the meaning of this Yection,
namely :— hich any ¢
: ildings in, or lands on w Y trade or
(1) bélllllggégs is carried on unless the rent deg,.
ed from such buildings or lands jg applieg
exclusively to religious purposes o Such
public charitable institutions ag may be pre
cribed : . ,

(¢1) buildings or lands in respect of which rent
derived, and such rent is no applied excly.
sively to religious purposes or to such public
charitable institutions as may be prescribeq -
and

(8) such buildings and lands used for the
of a factory as may be prescribed.
(2) The [Centra] Govern

; ment] may, by notification in
the Official Garette, exempt in whole or in part, from the
bpayment of the tgx any

(f) bui Idings

purpose

3

may think fit, and may
It may consjder to be n

ecessary,

S. The annyg] value of 3 1ldi Il be
, 1 val Y land or building shall
?Sclejfﬁﬂmed by « Stimating the 8ross annua] rentgat which
uc fanc_l Or building together with itg appurtenances and
i g ey Do It foro apputennes

i
year 1o yon8 lese T Teasonable pe €xpected to let from

_—_--____-_-_'———\_.___

Sub Rﬁ\\*"\ B
] !Substituted for the wordg e e o
‘1136118 . (Chandxgarh) (Ad&ptation of E;;te Governmen» by the Punjab Re-0rgad

3 5 erl
S On State ang Concurrent St tjects) 0rd
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(a) any allowance not exceeding twenty per
centum of the gross annual rent as the assessing
authority in each particular case may consider
reasonable rent for the furniture let with any

such building ;

(») an allowance of![fifteen] per centum for the cost of
repairs and for all other expenses necessary to
maintain such building in a state to command
such gross annual rent. Such deduction shall
be calculated on the balance of the gross an-
nual rent after the deduction, if any, under
clause (a); and

(¢) any land revenue actually paid in respect of
such building or land:

Provided that in calculating the annual value of any
building or land under this section the value of any
machinery in such building or on such land shall be ex-

cluded.

6. (/) There shall be an assessing authority for Asessingautho-
every rating area. rities.

(2) Such assessing authoritics shall exercise such
powers and perform such duties as are conferred on them
by this Act or the rules made thereunder.

7. (I) A valuation list shall be made by the pres- iingand opera-
cribed authority in accordance with the rules framed under tion of valuation
this Act for every rating area so as to come into force St
either on the first day of April or the first day of October,
and thereafter new valuation lists shall be made from time
to time so that the interval between the dates on which one
valuation list and the next succeeding valuation list
respectively come into force shall be a period of five
yecars .

——

1Substituted for the word “ten” by the Punjab Act No. 7 of 1965.
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ided that the llcegfllée by six months gy ongder\
Prov(a) extenq (t)rl"c:’[:l which would Othel-wi
the 1ni€

Yo
Se q
ming into force of any twglapse

b i 8y
on lists for any rating arey, Ut
A h;ittling area Into parts for the’;"ltl
(b) d]Vlde any new Valuatlon 1131: El.n_d._ d_eter lne ut.
poses of awhjch the next following Valy., e

1 . ua.
Xearfs each of such rarts respectively Shaltllo“
Ef;d: rand come into force.

isi any suc

(2) Subject to thgogrﬁg’gséﬁgﬁ g(fme 131’1 o f(l)lrc%rgi[ R
glafcaid, vy 'Yaé?athe first day of October, as p, Ca}sl:
first day of Afpﬁo wing the date on which it is final] B
may Eg,bneﬁt] e‘; ssessing authority and shall subject the
P;?)‘\{fision); of this Act and the rules made the;eunder (in.
(I:)luding the provisions with respect to the alteration of a
the making of additions to the valuation list) Temaip j,

force until it is superseded by a new valuation list, |
’[(3) Notwithstanding anything contained in sub-sectlon
I) or sub-section (2), a new valuation list made by the
prescribed authority in accordance with the provision

of this section for any rating area after the first_day of
April, 1965, shall, come into force in such rating arey
on the first day of April :

Provided that where the interval of five years betweey
the coming into force of an

! ) Yy two successive valuation
lists for any rating area expij

res immediately before the
first day of October, such peri

b tended b od shall be deemed to haye
ee
Dll;af‘ valuation i Sl Y SIX months.

st,

» Cause a draft valuation Ii::
= area d 1 2 ann
5 May be prescribed. 0d published in such m

fon 1 aggrieved b in the draft
V ; any entryin a
aéggftrlgllrll (1)1f§ E,; oy the mSel‘tio};l th)érein 3:)1‘ omissior
ist may in ac&%ég,?ltggf‘;v,?ﬁ Otherwise with respect t% E:}:e
. - % l t 'S )
lodge an objection With the 5 © rules made under this A

- % E
tion (coubstituted for ¢po Wwords S8essing authority at any _t,'.r.r-l
. rdg S ST isi*
o, (Chandigarp) (Adaptation of LState Governmen by the Punjab Re-0rgae
. Added Py “WS onState ang Subjects) 0
2A by Punjab e 4 oncurrent
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before the expiration of thirty days from the d .
the draft valuation list is published : ate on which
1[.]E”rovidcs:d that the assessing authority m
objections from an aggrieved person lodged
days of receipt of the first demand notice if i
that the objector was prevented by sufficient ¢
them within the prescribed period.]

ay entertain
within thirty
t 1s satisfied
ause to lodge

9. Subject to such rules, if any, as the ?Central
Government] may think fit to make in this behalf the
assessing authority may at any time make such amend-
ments in a valuation list as appear to it necessary in order

to bring the list into accord with existing circumstances
and in particular may—

(a) correct any clerical or arithmetical error in the
list ; |

(b) correct any erroneous insertions or omissions
or any misdescriptions ;
(¢) make such additions to or corrections in the
list as appear to the authority -to. be necessary
by reason of —
(i) a new building being erected after the com-
pletion of the valuation list ; .
(ii) a building included in the valuation list being
destroyed or substantially damaged or alter-
ed since its value was last previously deter-
mined ; R .

(iii) any change in the ownership of any build-
ing or land : = -

" Provided that not less than fourteen days before
making under the foregoing provisions any arnendmcntt I1ln
the valuation list for the time being in force other than the
correction of a clerical or arithmetical error, or the correc-
tion of an erroneous insertion, omission, Or mlsdescnpt(:g:,
the assessing authority shall send notice of the pr?jpShall
amendment to the owner of the building or land an do by
also consider any objection thereto which may be ma
him. |

1proviso added by Punjab Act No. 9 of 1954, section 2.

» iab Re-organisa-
Substituted for the words “State Government by the Punja iocrs) Order,

tion (Chandigarh) (Adaptation of Laws on State and  Concurrent Subj
1968.

Amendment of
current valuation
list.
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10. (/) A"}i(tyrr) upon 41 31’1’2’ may appeal agaigrc hy
ropriate alld‘(':‘:) srcctions ’ ar; iration of thirty day:tfs Ch
authority US4 fore the expI e of TS o

order, at any U er, t0 : Tl Strigy
the date of such O;f land to which thel (():b_]ectl()n Telateg
where the building her officer as the [Centra] GOVer

- Sigaﬁyo%;ons(iiﬁcation in the Official Gazette, appq; -
mentj mdy,
in this behalf. . s or such other officer 5
The Commissioner ification in the Q fe
1 2 | Government] may by notl (f3' his ow .Hiclal
[Centra oint in this behalf may O 1f Il Motion o
Gazett% a?‘%n made, call for the record of any pr OCeedin
omn a%p 1catf1£1 ! authc,)rity for the purpose of satlsfymg him.
or order ol any propriety of such proceeding of

legality or _
soigei's. zonéh;a;gpasg such order in reference thereto as pe

hink fit: S i '
may g{;;}é‘vi ded that no application under this sub-sectiop

entertained unless it is made within a period of
ggaéuhgidred and eighty days of thetaking of the proceed-
ings or of the passing of the order as the case may be.]
4(3) No appeal or application for revision made by
any person under this section shall be entertained unless
the authority competent to hear such appeal or revision
Is satisfied that the amount of tax assessed, and the penalty,
if any, imposed, on such person has been paid by him :
Provided that if such authority is satisfied that such
person is unable to pay the tax or the penalty or both,
;Lemsyf)egfirol;eisogls to be recorded in writing, entertain
evision
both Iilaving been paid‘.ﬁlthout e tapipratiie: penalty ar

11 The tax shall pe levied in accordance with the

‘Subslilulcd f

ti{)n Chan : or Lhc }VOde ltst P

6. ) (NG 1 Sorerament” byt pagay Reorzns
2aa Concur;aent Suojzacts) Sy

*Proviso add.q by -
9. 7of193s,

:SAddpd o o, Punjap Act
ection |2 Omitted by ibid,
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14. Where the tax due from any person on account of Recovery of tax

any building or land is in arrear, it shall be lawf
prescribed authority to serve upon any person pa%}iggrrg:
in respect of that building or land, or any part thereof. to
the person from whom the arrears are due, a notice stat-
ing the amount of such arrears of tax and requiring all
future payments of rent (whether the same have already
accrued due or not) bythe person paying the rent to be
made direct to the prescribed authority until such arrears
shall have been duly paid, and such notice shall operate to
transfer to the prescribed authority the right to recover,
receive and give a discharge for such rent.

15. (1) If any person on being served with such
" notice as may be prescribed fails to pay within the period

from tenants.

Penalty for default
in payment.

specified in the notice any amount due from him on ac- -
count of the tax, the prescribed authority may recover

from him as penalty a sumnot exceeding one-fourth of the
amount of the tax so unpaid, in addition to the amount of

the tax payable by him.

(2) No such penalty shall be imposed unless the pres-
cribed authority is satisfied that the person liable to pay

the tax has wilfully failed to pay the same.

116. (I) Any sum lawfully due on account of the
tax levied undsr section 3 or as a penalty imposed under
this Act, which remains unpaid after the day on which
it becomes due, shall be recoverable from the persons liable
therefor as if it were an arrear of land revenue.

(2) A qusstion as to whethsr any tax or psaalty is
recoverable under this Act, the person from whon 015
is dus, and the amount so recoverable, shall be dstermins

by the prescribed authority.

3) Subiect to the decisions of any authority acting
unde(r )sectiojn 10 of the Act, the order of the prescjn:ﬁd
authority, both as to the amount of tax or the va:i uey
which is due, and as to the person from whom 1t 15 GE5
shall be considered as final and conclusive.]

—

aSubstituted by Punjab Act No, 30 of 1956, section 3.

Recovery of dues .
as arrears of land -
revénue. B
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is collected by any local authoyity
When £ t&ilxalll be entitled to such remuneration
n as may be rrescribed.

Remuneration of 17. L
lecal authorily: o101 Jocal authority s ;
on account of the cost of collectio

e where a new valuation list

Powerof assessing 18 1[( ]) In every cas ) _ 4
: ity t €, * > ng aut
mthotity torequire . ot o0 For any rating area the assessing authority

shall give public notice of such intention in suctzgelganner
as may be prescribed , and may serve a notice Ol? .dwner,
occupier or lessee of any building or land in the Satll area,
or on any one or more of them, requiring him, or them, to
make return containing such particulars as may be pres-
cribed.] - '

(2) Every person on whom a notice to make a return
is served in pursuance of the provisions of this section,
shall, within thirty days of the date of the service of the
notice, make a return in such form as is required by the
notice, and deliver it in the manner so required to the as-
sessing authority;

(3) If any person on whom such notice has been serv-
ed fails within such period to submit such return, the
assessing authority may proceed to value such property in
such manner as it deems fit.

Posver of assessing 19. If the assessing authority at any time desires any
;ﬁgﬁz"“‘g‘;l;ﬁm "t person, who is the owner, lessee or occupier of any build-
any time. ing or land wholly or partly within the rating area, to
make a return with respect to any of the matters regard-
Ing which a return may be prescribed, it may serve a notice
on that person requiring the return and that person shall
within thirty days from the service of the notice send the

required return to the assessing authority:

Provided that the assessing authority may, in its dis-

cretion, extend the period for the i ;
Foturn ¢ delivery of any such

N ek e 20, If any person on whom notice has been served
under any of the provisions of sections 18 and 19. fails
without reasonable excuse to comply with the notice, he
shall, on conviction, be liable in respect of each offenc;: to

e —

*Substituteq for the old Sub

of 1948, section 3. "section by East Punjab Act SXXIN
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a fine not exceeding five hundred rupees and to 3 further

penalty not exceeding twenty rupees f .
which the default continues afterrc,:onvi::)tlioena.ch day during

(yaluation list. not 21.' Any failure on the part of the assessi
r;;dg“’a,-',‘,‘f“ rity to complete any proceedings with respecﬁislglge au:;hg:
faitures and omis- ration of a valuation list within the time required l? tphis
ions. Act or the rules made thereunder or the omission ﬁgom a
valuation list of any matters required by the said Act or
rules to be included therein , shall not of itself render the

list invalid.

B ing authori- 22. Every assessing authority, and every = officer
.ottiﬁrcs?i ser. working under the orders of such authority fog the pur:

public servants,  POSES of this Act, shall be deemed to be a public servant XLV of

; within the meaning of section 21 of the Indian Penal Code. '

clusion, of Jutis- 23.  No civil court shall Fave jurisdiction in any mat-
courts. ter which the [ Central Government] or an assessing autho-
. rity or any officer or servant is empowered by this Act or
the rules made thereunder to dispose of or take cognizance
' of the manner in which the *[Central Government], or any
assessing authority, officer or servant exercise any powers
vested in it or him by or under this Act or the rules made

thereunder.

wer to make 24. (I) The [Central Government] may make rules
' for carrying out the purposes of this Act.

(2) Without prejudice to the generality of the fore-
going provisions such rules shall provide for any or all of
the following matters, namely :—

(@) the appointment, powers and duties of assess-
ing authorities and other provisions with respect
to such authorities ; ‘

(b) the preparation and publication of valuation
lists, including publication and inspection of
draft valuation lists, notices of objections and
hearing of objections, and other matters inci-

‘dental thereto ;

1Substituted for the words “State Government” by the Punjab Be-organisa:
tion (Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order
1968v - . ) e .

sRules framed,—vide Punjab Government Notification ‘No. 276-TXN,
dated the 7th July, 1947. ' o el A 8



. : : | b‘ Act xVIt

: be followed
ctice and procedure to be \ on
o talll:dpirr? c:mnection with appeals, including—
i) notices of appeals; -
5:3) prescription of scales of costs e
(iif) prescription of fees to be charged in connec-
' i eals ; .
o r form of any notice,

the prescription of the
= valu];tion lli)st, statement, return, or other docu-

e : tho.
ment whatsoever which is required or au
rised to be used under or for the purposes

of this Act ; . 4
(e) the mode of service of any notice, order or

document required or authorised to be served ;
(f) the inspection and taking copies of and extracts
from any draft valuation list, valuation list,
notice of objection, proposal for amendment to
the valuation list, notice of appeal, valuation
made by valuer, and fees for such inspection or
copies ; _ :
(g) the appointment of valuers to advise or assist
in connection with the valuation of buildings

or lands and their powers and duties ;
() the time at and the manner in which the amount
of tax shall be paid to the [Central Govern-

ment ] ; -

(?) the proportion of the tax to be refunded or re-
mitted, and the manner in which and the con-
ditions subject to which such refund or remis-

sion may be granted ;

(J) the prescription of fees to be charged in con-
nection with any application made under this
Act or the rules made thereunder ;

(k) any matter which is required by this Act to be
prescribed ;

(/) such other matters as in the opinion of the
1[‘C€rtitral Government] are required to be pres-
cribed,

Substituted for the words “State Government” by th unjab Re-organi
. 8 . ¢ P b Re- -
;mn (Chandigarh) (Adaptation of Laws on State and ancumnt S:bjects?r()rlsg:,

1
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PROPERTY TAX
SCHEDULE

(SECTION 3)

Rating areas

Hissar. Kaithal Mandi.
Hansz.

) ) Ambala City.
Bhiwani. Jagadhri.
Sirsa. Rupar.
Budhlada. Sadhaura.
Tohana. Kalka.
Jakhal. Sadar Bazar Ambala Cantt.
Kalanwali. Kharar.
Mandi Dabwali. Babyal.
Fatehabad, Civil Station Ambala City.
Rohtak. Buria.
Jhajjar. Ambala Cantonment.
Beri. Kasauli Cantonment.
Bahadurgarh. Simla.
Gohana. Kasumpti. .
Sonepat. Dagshai Cantonment.
Mehm. Jutogh Cantonment.
Rewari. Subathu Cantonment,
Palwal. 3
Ferozepur-jhirka. Dharamsala.
Hodel. Kangra.
Ballabgarh, Nurpur.
Faridabad, Palampur.
Hidayatpur Chhaoni. Hoshiarpur.
Sohna. Urmur-Tanda,
Farrukhnagar Dasuya.
Nuh. Garhshankar.
Karnal. Gardhiwala.
Panipat Hariana.
Kaithal. Jaijon.
Shahabad. Khanpur.
Thanesar. Miani.
pundri. Mukerian.
Ladwa. Sham Chaurasi.
Radaur. Una.
Karnal Civil Station, Anandpur,



pROPERTY [1940 ¢ Ph, Act X

VABLE
Khem Karan. |

Jullundur. Patti.

Karta(li'pm'. sfé s ol afe o e e 3k oK

Nakodar. . inoh.

Phillaur. §,}.l r*SLngﬁ "ER

Nur Izlahal. " Khalra Mandi.

1%:%%:{ Amritsar.

Alawalpur. Jand]i}la'

Nawanshahr. Tarn laran.

Jullundur Cantonment. Majitha.

Ludhiana. Ram Das.

Jagraon. Sultanwind.

Rai Kot. Chheharta. |
Khanna. %n:ill'lltsaq Cantonment.
Samrala. alhousie.
‘Ferozepore. Pathankot,

Fazilka. Dinanagar.

Muktsar. Gurdaspur.

- Zira. Batala.

Moga. Dera Baba Nanak.
%Egha;;k Sujanpur.

Giddasbata T DAY,

Guru Har Sahai. I%aio%af E]tli.ma]

Bucho Mandi. Dhariwal b 5
}"ainkanwali. ' Qadian. ' REE

alalabad. Dallhousie Cantonment,

Ferozepore Cantonment.

RS L Bakloh Cantonment.

S feske s s o s e o e

—

1The entries “Lah, o '
«“P. [TRET, y ore”, Kasur", 5 lan® ¢ 1) e '
R Ny e o
A ! or 5t » A u' “
Independence (Adaptation of Bengal a%kc{olt’lulgggtxggl)m(t)r}] omilt i5d by ‘the Indin
or, 1948,



